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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,ALLAHABAD EENCE® -
Review Application No,63-B-T/88
In
T.A.No., 1166 of 1986
Janardan Sinch & Others coe Applicant
Vs

Union of India & OtherS.... Respondents.

Hon *ble Mr.Justice U.C.Srivastava,V.C.
H%ib_]_-e Mr., £B. _Gﬂrthi. Memker (A__J_

(By Hon.Mr.Justice U.Ca rivastava,V.C.)

This Review Application is acainst the judgment

and order dated 15.4.88 péssed by the Tribunal. dismissing
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the appeal filed by the applicantso. The applicarkts have
£iled Civil Suit in the court of Munsif, Gorakhpur in the i
year 1982 and by Operétim of law it has teen tran:?.ferred r‘
to this Tribunal in the year 1986, The Tribunal in his +

e xhaustive judc¢ment after taking into consideration the
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judcment passed by the Court of Munsif dismissed the

application and came 10O the carclusion that the applicantss
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have no claim for the promotional posts and whenever

the promotion was needed dué. promoticn was given to him.

The Tribunal taken into© considerstion that the applicanis
vere posted in the production Control Organisation (PCO)
inthe year 1974 and they had a lien on the top floor
which has ceased tO eﬁcist. Subsequently after the decision]

of the Tribunal the applicants have filed & Review

Application stating that the promotion of the app licants

as Charceman Crade 'B' in the sdale of Rs,425-700/- was
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and to claim the relief On this basis, But the judgment

passed by the Tribunal does not suffers from any efror of |

law and there 1s no error apparent on the face of the

record. We cannot interfere in the judgment passed

by the Tribunal on the basis of these documents which

do not established any merit. Accordingly we do not
f£ind any force in the Review Applicationand with the

sbove observation this Review Application is dismissed.

Mtazn:l.t:;:?‘!:g-\.~5 yice=Chairman.,

26th Febmary,1992,hllahabad.
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